HIGH COURT OF JUDICATURE FOR RAJASTHAN
BENCH AT JAIPUR

S.B. Criminal Writ Petition No. 69/2022

Pawan Kumar Pareek S/o Bajranglal Praeek & Ors.
----Petitioners
Versus
State Of Rajasthan & Ors.
----Respondents
Connected With

----Petitioner

----Respondents
5.B. Criminal Miscellaneous (Petition) No. 3960/2020
Prameshwar Pilania S/o Bhanwar Lal Pilania

----Petitioner
Versus
State Of Rajasthan & Ors.
----Respondents
For Petitioner(s) :  Mr. Goverdhan Singh, in person.
Mr. Prameshwar Lal Pilania, in person.
For Respondent(s) : Mr. Mangal Singh Saini, PP.

Mr. G. S. Rathore, AAG-cum-GA,
Mr. Vibhuti Bhushan Sharma, AAG,
Mr. Madhav Mitra, Sr. Adv. Assisted
by Mr. Veerendra Singh

HON'BLE MR. JUSTICE NARENDRA SINGH DHADDHA
Order

27/04/2022

The first limb of counsel Shri Goverdhan Singh is that this
Court should not hear the matter because “Usher” of this Court is
involved in bribe. Second limb of Shri Goverdhan Singh is that he
submitted a letter before the Hon’ble Chief Justice for transfer of

these matters. He further submits that learned counsel for the
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respondent/s have not filed reply till today. So, matter be
adjourned.

Learned counsel for the respondent/s submits that they do
not want to file reply. They submit that petitioner wants to
adjourn the case anyhow as this has no concern to bribe

incidence. They also submitted that the learned counsel for the

I have heard learned counsel for the petitioner as well as

learned Public Prosecutor and learned counsel for the
respondent/s.

Adjournment sought by the learned counsel for the
petitioner, does not seem to be bona fide, so interim protection
given to the petitioner/s by this Court is withdrawn.

List the matters after four weeks.

(NARENDRA SINGH DHADDHA),J
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